
State vs. Shaan Mohd. S/o Masqoor Alam
FIR No. 20021/20

PS. Jafrabd
U/s 379/411 IPC

03.11.2020
Present order shall dispose off the bail application of accused Shaan

Mohd. S/o Masqoor Alam. 

Present: Ld. APP for State.

None for applicant/ accused. 

I  It  is  stated  in  the  application  that  accused  is  in  custody  since

22.08.2020. It is further stated that accused has falsely implicated in this case. It

is further stated that nothing has been recovered from the possession of accused.

It is further stated that charge-sheet has already been filed in the present case. It

is further stated that accused is not required for custodial interrogation and that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

PS Usmanpur and stolen vehicle was recovered from the possession of accused.

It is further stated that accused has involvement in 4 other cases and a habitual

offender.  It  is  further  stated  that  charge-sheet  has  already  been  filed  in  the

present case. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact  that  accused is  in  JC since 22.08.2020 and

recovery has already been effected. Further, charge-sheet has already been filed

in  the  present  case.  Furthermore,  in  view  of  the  ongoing  Covid  pandemic

conclusion of trial may take some time. In view of the same, no fruitful purpose

will be achieved by keeping the accused in custody. In view of the same, accused

Shaan Mohd. S/o Masqoor Alam be released on bail, subject to furnishing of bail

bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020               
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:44:08 -0800



State vs. Raju @ Riyajuddin s/o Lt. Dulhe Anwar
FIR No. 206/20

PS. Jagatpuri
U/s 25/54/59/102 Arms Act

03.11.2020
Present order shall dispose off the bail application of accused Raju @

Riyajuddin s/o Lt. Dulhe Anwar. 

Present: Ld. APP for State.

None.

It  is  stated  in  the  application  that  accused  is  in  custody  since

26.08.2020. It is further stated that accused has falsely implicated in this case. It

is further stated that nothing has been recovered from the possession of accused.

It is further stated that charge-sheet has already been filed in the present case. It

is further stated that accused is not required for custodial interrogation and that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested in

the present  case and one deshi  katta  was recovered from the possession of

accused. It is further stated that accused has involvement in 4 other cases and a

habitual offender. It is further stated that charge-sheet has already been filed in

the present case. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact  that  accused is  in  JC since 26.08.2020 and

recovery has already been effected. Further, charge-sheet has already been filed

in  the  present  case.  Furthermore,  in  view  of  the  ongoing  Covid  pandemic

conclusion of trial may take some time. In view of the same, no fruitful purpose

will be achieved by keeping the accused in custody. In view of the same, accused

Raju @ Riyajuddin s/o Lt. Dulhe Anwar be released on bail, subject to furnishing

of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020               
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:43:49 -0800



State vs. Mohd. Rahat s/o Mohd. Yameen
FIR No. 022003/20

PS. Madhu Vihar
U/s 379/411 IPC

03.11.2020
Present order shall dispose off the bail application of accused Mohd.

Rahat s/o Mohd. Yameen. 

Present: Ld. APP for State.

Counsel for Applicant (through Webex). 

It is argued by counsel for accused that accused is in custody since

13.10.2020. It is further stated that accused has falsely implicated in this case. It

is further stated that nothing has been recovered from the possession of accused.

It is further stated that accused is not required for custodial interrogation and that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

PS Sector 58, Noida, UP and stolen vehicle was recovered from the possession

of accused. 

It  is  pertinent  to state in  here that  the reply  so filed by the IO is

completely vague in nature as same does not reflect the previous involvement of

the accused herein or how many stolen car were recovered from the possession

of accused persons. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact  that  accused is  in  JC since 13.10.2020 and

recovery  has  already  been  effected.  Further,  in  view  of  the  ongoing  Covid

pandemic conclusion of trial may take some time. In view of the same, no fruitful

purpose will be achieved by keeping the accused in custody. In view of the same,

accused  Mohd.  Rahat  s/o  Mohd.  Yameen be  released  on  bail,  subject  to

furnishing of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020               ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.11.03
21:43:31 -0800



State vs. Karnail @ Rohit s/o Sikander
FIR No. 223/20

PS. Madhu Vihar
U/s 392/379/411/413/34 IPC

03.11.2020

Present order shall dispose off the bail application of accused Karnail @
Rohit s/o Sikander. 

Present: Counsel for Applicant (through Webex).
  Ld. APP for the state

It is stated that accused is in JC since 12.07.2020 and was falsely

implicated in the present case.  It is further stated that nothing incriminating

has been recovered from teh possession of accused. It is further stated that

accused is no more required for custodial interrogation and that accused may

be released on bail. 

In  reply  thereof,  it  is  stated  by  IO that  allegations  against  the

accused  person  is  serious  in  nature,  as  accused  along  with  co-accused

robbed the complainant of his mobile phone and accused was arrested by PS

Pandav Nagar.  It  is further stated that accused has involvement in 9 other

cases and a habitual offender. It is further stated that charge-sheet has already

been filed in the court. 

 Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in

nature as accused robbed the complainant of his mobile phone along with co-

accused. In such circumstances, the possibility of accused of tampering with

evidence or again committing the similar crime, if released on bail, cannot be

ignored. In view of the above discussed facts and circumstances, no ground

for bail  if  made out. In view of same, bail  application if accused  Karnail  @

Rohit s/o Sikander stands dismissed. Application disposed off accordingly.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020              

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:43:10 -
0800



State vs. Faizal @ Guddu
FIR No. 12/20
PS. Jafrabad

U/s 392/411 IPC
03.11.2020

Present: Ld. APP for the State.

Counsel for applicant / accused. 

An application for reducing surety amount in the bail order dated

17.10.2020 filed on behalf of applicant / accused Faizal @ Guddu s/o Sh. 

It  is  stated  by  the  counsel  for  applicant/  accused  that  in  the

present case accused was granted bail on 17.10.2020, subject to furnishing of

bail bond and one surety for a sum of Rs. 1 lakh in the form of FD at auto

renewal mode.   It is further stated that family of accused is poor and cannot

produce the FDR of Rs. 1 lakh. 

In  the  present  case  there  are  serious  allegation  against  the

accused of  robbery  of  Rs.  1  lakh of  the  complainant  alongwith  his  mobile

phone. Further, in the present matter it has stated that there are several other

matters  pending  against  the  accused  persons  and  that  he  is  a  habitual

offender. 

Be that as it may, considering the fact that accused is in custody in

the present matter for about 10 months and he has not furnished surety till

date, this court is of the view that financial restraint should not become an

hindrance to the personal liberty, accused be released on furnishing of bail

bond and surety bond in the sum of Rs. 70,000/-   in the form of FD at auto

renewal mode.  Application stands disposed off accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020              

ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.11.03
21:42:28 -0800



State vs. Deva Prashad s/o Ram Samajh
FIR No. 013589/20

PS. Jagatpuri
U/s 379 IPC

03.11.2020
Present  order  shall  dispose off  the bail  application of  accused   Deva

Prashad s/o Ram Samajh. 

Present: Ld. APP for State.

None. 

It  is  stated  in  the  application  that  accused  is  in  custody  since

27.06.2020. It is further stated that accused has falsely implicated in this case. It is

further stated that nothing has been recovered from the possession of accused. It is

further  stated  that  accused  is  not  required  for  custodial  interrogation  and  that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested in DD

no. 82A, u/s 41.1D Cr.P.C and stolen vehicle was recovered from the possession of

accused. It is further stated that charge-sheet has already been filed in the court. It is

further stated that accused has involvement in 1 other cases and a habitual offender. 

Heard  the  arguments  through  VC and  perused  the  record  received

through E-mail. 

Considering  the  fact  that  accused  is  in  JC  since  27.06.2020  and

recovery has already been effected. Further, charge-sheet has already filed in the

present case. Furthermore, in view of the ongoing Covid pandemic conclusion of trial

may take some time. In view of the same, no fruitful purpose will be achieved by

keeping the accused in custody. In view of the same, accused  Deva Prashad s/o

Ram Samajh be released on bail, subject to furnishing of bail bond and one surety for

a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    03.11.2020             

ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.11.03
21:42:15 -0800



State vs. Unknown
FIR No. 025902/20

PS Farsh Bazar
U/s  379/411 IPC

03.11.2020
This is an application to release vehicle no. DL-9SBE-4543 (Livo Motorcycle) on

superdari moved on behalf of applicant Akbar Ali s/o Lt. Sh. Hasmat Ali

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and circumstances of  the case,  vehicle  bearing No.    DL-9SBE-4543
(Livo  Motorcycle)   is  directed  to  be  released  to  registered/rightful  owner  after
verification by IO, if  impounded in the present case and is not required for further
investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          LMM-05/Shahdra/KKD Court                            

 03.11.2020

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:41:36 -0800



State vs. Not Known
FIR No. 16335/20

PS Jagatpuri
U/s  379 IPC

03.11.2020
This is an application to release vehicle no. DL-13SL-3777 (scooty Activa) on

superdari moved on behalf of applicant Shyam Lal s/o Sh. Amir Chand. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  vehicle  bearing  No.    DL-13SL-3777
(scooty Activa)   is directed to be released to registered/rightful owner after verification
by IO, if impounded in the present case and is not required for further investigation   on
the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                            

 03.11.2020
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:41:59 -0800



State vs. Unknown
e-FIR No. 036803/19

PS Farsh Bazar
U/s  379 IPC

03.11.2020
This is an application to release vehicle no. DL-14SK-1121 (Honda Activa

5G)  on  superdari  moved  on  behalf  of  Authorised  Representative  of  ICICI
Lombard General Insurance Co Ltd.

Present: Ld. APP for the State.  

Counsel for applicant.

Reply of the application has been filed by the IO. Perused. As per the 

reply, the IO has no objection for releasing the vehicle to the AR of the applicant. 

I have heard the applicant & perused the record. 

It is submitted by the counsel for applicant that the applicant is an 

insurance company who has already released the claim qua the insured vehicle in 

favour of the registered owner and the registered owner has ceded all his rights qua 

the insured vehicle in favour of the applicant.  Accordingly this application for the 

released of the vehicle has been filed before this court by the applicant i.e. Insurance

comapnay.  The relevent documents including the copy of subrogation letter has also 

been placed on record. 

In view of teh submissions made and considering the documents on 

record, i find no legal impediments to release the vehicle in favour of the applicant. 

Hence,  the  case  property  i.e.  vehicle  bearing  no. DL-14SK-1121

(Honda Activa 5G) be released to the Authorised Representative of ICICI Lombard

General  Insurance  Co  Ltd.  For  disposal  with  the  liberty  to  sell,  after  proper

verification and on preparing the punchnama as per the direction of the Hon'ble High

court of Delhi in Manjit Singh vs. State in Crl MC no. 4485/13 dt. 10.09.2014.

All the guidelines laid down in the said judgment be strictly complied

with. 

The application stands disposed of accordingly. 

Copy of order be given dasti as prayed for. 

        (Anubhav Jain)
          LMM-05/Shahdra/KKD Court                            

 03.11.2020

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.11.03
21:44:24 -0800


